
 

English      and     Hindi)   of  the  following 
papers:— 

(i) Annual Accounts of the North 
Eastern Hill University, Shillong, for the 
year 1980-81, and the Audit Report 
thereon. 

(ii) Statement giving reasons for the 
delay in laying the paper mentioned at (i) 
above. Placed in Library, See No.  LT-
5622/82  for   (i)   and   (ii).] 

Delhi Eating Houses Registration Regula-
tions,   (Amendment)     Regulations,     

1982 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): Sir, I beg to 
lay on the Table, under sub-seetion (2) of 
section 148 of the Delhi Police Act, 1978, a 
copy (in English and Hindi) of the Delhi 
Administration, Notification 1700/Spl. Cell, 
dated the lst September, 1982, publishing the 
Delhi Eating Houses Registration 
Regulations, (Amendment) 1982. [Placed in 
Library. See No LT-5602/82.] 

Statement indicating the  result of  market 
loans floated in October, 1982 

SHRI KALP NATH RAI: Sir, on behalf of 
Shri Pattabhi Rama Rao, I beg to lay on the 
Table a statement (in English and Hindi) 
indicating the result of market loans floated 
in October, 1982. [Placed in   Library.    See   
No.   LT-5541i/82.] 

Report   and   Accounts     (1980-81)   of  the 
Animal Welfare Board, Madras and related 
papers 

SHRI R. V. SWAMINATHAN: Sir, I beg 
to lay on the Table a copy each (in English 
and Hindi) of the following papers: 

(i) Nineteenth Annual Report and 
Accounts of the Animal Welfare Board, 
Madras, for the year 1980-81 and the Audit 
Report on the Accounts together with 
Review by Government on the working of 
the Board. 

(ii) Statement giving reasons for the 
delay in laying the paper mentioned at (i) 
above. [Placed in Library. See No.  LT-
5513/82 for  (i)   and   (ii).] 

Report  and  Accounts   (1981-82)   of    the 
Central Warehousing    Corporation,    

New Delhi and related papers 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (MISS 
KAMLA KUMARI): Sir, I beg to lay on the 
Table, under sub-seetion (ll) of section 31 of 
the Warehousing Corporations Act, 1962, a 
copy each (in English and Hindi) of the 
following papers: — 

(i) Twenty-fifth Annual Report and 
Accounts of the Central Warehousing 
Corpoartion, New Delhi, for the year 
1981-82 and the Auditors' Report on me 
Accounts. 

(ii) Review by Government on the 
working of the Corporation. [Placed in 
Library. See No. LT-5625/82]. (i) and (ii).] 

RE.  NOTICE OF MOTION OF PRIVI-
LEGE   AGAINST  THE  MINISTER   Of 

RAILWAYS 

MR. DEPUTY CHAIRMAN: We will 
now take up Calling Attention. 

SHRT SHRIDHAR WASUDEO DHABE 
(Maharashtra): Before you take rp the next 
item I want to remind you of the Question of 
privilege I have raised regarding the reply 
given by the hon. Railway Minister.... 

MR. DEPUTY CHAIRMAN: You have 
given the notice and it has been sent to the 
Railway Minister. His reply is awaited. You 
have now reminded trie. As soon as we 
receive the facts we *%*fll consider them and 
communicate the decision.    It will take some 
time. 

CALLING ATTENTION TO    A    MAT-
TER OF URGENT    PUBLIC    IMPORT-

ANCE 

Reported   recent     incidents  of  firing  
airil lathi charge on Santhals in Bihar 
resultntg in death of some Tribals and 

Adivasi* 

MR. DEPUTY CHAIRMAN: Ntw, we 
will take up tbe Calling Attentio*. Shri 
Kalyan Roy. 
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SHRI KALYAN ROY (West Bengal): Sir, 
I rise te call the attention of th© Minister of 
Home Affairs to the reported recent incidents 
of firing and lathi charge on Santhals in Bihar 
resulting in the death cf some tribals and 
Adivasis and the action talcen by 
Government in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): Mr. Deputy 
Chairman, Sir, the Government feels Ihe 
deepest concern about the recent incidents in 
Santhal Parganas in which the police had to 
resort to firing and lathi charge to disperse 
mobs. 

Government had called for detailed reports 
from the State Government on the incidents 
of 7th & llth October that took p?r,ce in 
Santhal Parganas. According to State 
Government a few Mukhias wanted Ihe 
works under the National Rural Employment 
Scheme to be given to them on contract 
instead of being executed departmentally and 
for this purpose arranged a demonstration on 
5-10-82 near BDO's Office at Palajori in 
Deogarh Sub-Division of Santhal Parganas 
district. They reportedly manhandled the 
BDO and threatened him with dire 
consequences including physical violence. A 
case was registered at Police Station Palajori 
on 5th October in this connection. The 
District Administration took precautionary 
measures and from the District Headquarters 
the Deputy Collector (Land Reforms) was 
deputed to visit   Palajori  on 7th  October. 

On 7th October a mob headed by some 
Mukhias and fhe Uppramukh refused to have a 
dialogue with the Deputy Collector and 
demanded that the BDO be handed over to 
them. The BDO was conveyed to the safety of 
Palajori Police Station. The mob rushed to the 
police station, blocked the main road, started 
pelting stones and shooting arrows resulting in 
injuries to 14 police personnel. Police had to 
resort to lathi charge and when that failed firing 
had to be resorted to in self-defence. In all 10 
rounds were fired causing death of 5 persons 
and injuries to 3 others. One injured person 
succumbed later on in Bhagalpur Hospital 
raising . the number of total deaths to 6 out of 
which two are reportedly tribals.    17 per. 

sons have been arrested and a case has been 
registered undr Palajori police Station. 

The Jharkhand Mukti Morcha had declared 
on 29th September, 1982 its intention to hold 
a demonstration at Dumka on llth Oct., about 
their demands for Jharkhand State, 
establishment of a University and declaration 
of Santhal Parganas as famine area. 
According to the State Government, the 
demonstration of llth October, 1982 at 
Dumka had nothing to do with the previous 
incidents at Palajori Bazar. As the 
demonitrators had declared their intention to 
gherao the Deputy Commissioner, 
prohibitory measures under 144 Cr. PC had 
been promulgated in Dumka Sub-Division. 
The Jharkhand Mukti Morcha organisers did 
not obtain any prior permission for the de-
monstration on llth October, 1982. Armed 
tribals arriving in from different parts were 
not allowed to enter Dumka town. The 
situation was brought under control by 
bursting a few teargas shells. 80 persons 
including two MLAs were arrested. Shri 
Shibhu Soren, M.P. and Shri Suraj Mandal, 
MLA, who were leading a demonstration of 
500 supporters were also prevented from 
entering Dumka town in view of the 
prohibitory orders. 

The State Government have ordered a joint 
inquiry by Division Commissioner and the 
Range DIG into the incidents and 
circumstances leading to the police firing of 
7th October. 

An ex-gratia payment of Rs. 5,000 to the 
family of each deceased person and Rs. 1,000 
to each injured person has been announced. 

According to the State Government, de-
velopmental schemes are in progress iu 
Santhal Parganas. Rs. 1 lakh hare been spent 
on various schemes numbering 201, in all the 
17 Panchayats of Palajori Block. Schemes 
covering another Rs. H lakhs are ready for 
execution. Relief measures for scarcity 
conditions are also under way. 1527 persons 
are getting old age pension under social 
security schemes. 

The Government of India are in constant 
touch with the Government of Bihar. The 
situation is now normal and is under 



 

watch. One more piece of information  I 
would like to give to the House.   We have 
information from the  State    Government 
that the    ex-gratia grant of Rs. 5000 and 
Rs. IOOO has already been distributed to the 
affected families. 

"SHRI KALYAN ROY: Sir, you were kind 
enough to admit this Calling Attea-tion on 
demand from all sides of the House. After 
such brutal and ruthless firing, I regret the 
absence of Mr. Sethi, Ihe Home Minister. I 
have no objection to asking questions from 
Mr. Laskar. But I regret, and I think others 
also regret, the absence of Mr. Sethi, the 
Home Minister. 

Sir, at the beginning, I want to make two 
or three things very clear. I have come here 
not to praise Shibhu Soreri but to condemn 
the fascist, corrupt regime in Bihar under the 
jack-boots of Dr. Mishra who wears 12 rings 
in 10 fingers. The State resources are being 
mobilised not to fight famine but for a case in 
Supreme Court. We have fundamental 
differences with Shibhu Soren. I want to 
make one thing very clear: Mr. Shibhu 
Soren and some of his slogans and activities 
are disruptive and tend to create ill-feelings 
between Santhal tribals and non-tribals when 
a might movement of all Santhal and non-
Santhal tribals and non-tribals is needed to 
fight against hunger, against exploitation, 
against repression, against terror practised by 
the State, which Marx described as coercive-
apparatus of bourgeois landlord regime. Sir, it 
is true that drought is most serve in Bihar, 
West Bengal and some other parts of the 
country like Chhatisgarh, Bihar, Sir, has 
witnessed the worst famine and drought since 
1966-67. Famine spectre is haunting Bihar 
with the failure of thg hatha rain, particularly 
in the Gangetic plains, Santhal Parganas and 
Palamau. Sir, the prices of rice and what shot 
up by 21 per cent and 17 Per cent in July this 
year 

compared to the corresponding prices in the 
previous year. The entire public distribution 
system has collapsed in the tribal areas. 
Particularly, Sir, you will be surprised to know 
that while the public distribution system needs 
more and more of grain, the allocation has 
been curtailed. The late transplantation of 
seeds has led to total withering away of 
whatever was grown. And this year, according 
to the officials, the paddy crop which is the 
main crop, would be less than 30 per cent. 
More than 70 per cent of the population have 
been affected. What is worse, Sir, after 
November, there would be no fodder for the 
cattle and the cattle will be slaughtered and 
sold. And no arrangements have been made by 
the Government at all to import fodder from 
other States and supply at subsidised rates. Sir, 
this is one picture. And the other picture, Sir, 
is that the traders, the big kulaks, according to 
the 'Statesman' which is not a liberal paper or 
a pro-left paper, have started hoarding. Sir, I 
quote: "They have, anticipating famine for a 
long, made preparations for the situation like 
clever businessmen." There is no dehoarding 
raid. The Government did not streamline the 
public distribution system. And the result is 
ihat the starving Santhals today, unfortunately, 
are beginning to take up arms against the 
establishment to get relief. Not only this area, 
Sir, Palamau, Dumka, Ranchi, Hazaribagh, 
Singhbhum, Manbhum and Purnea, mainly 
inhabited by tribals, more or less suffer from 
famine every year. Here is the area, which you 
know, Sir, much better than I do, from where 
girls are sold every year and taken to brothels 
all over the country. Here men become bonded 
slaves either of the mine-owners or the' 
money-lenders. The number is countless. Not 
only this part, Sir. There are many mines in 
the Santhal Parganas and other adjacent 
areas—stone quarries, then dolomite, then 
quartzite and then asbestos. Most of the mines 
have been closed down. Even in Santhal 
Parganas, Sir, where the jobs should be 
reserved in coal mines for Santhals or tribals, 
they are given to men     coming    from    
West 
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[Shri Kalyan Roy] 

Bengal.     So,  only  employment     avenue left 
to them are the non-coaJ mines which have    
been    closed      down.    Here,    one quartzite   
mine    was   closed   down since 1972   and   no   
action   has   been   taken in    spite      of    my 
repeated    requests to Mr.   Pranab    
Mukherjee,    when    he was the   Steel   and   
Mines   Minister to open it.   When   all   the    
avenues   have ceased,    the     Santhals    have  
no    alternative but to resort to  demonstrate.    
And why should it be necessary    to take 
permission before    demonstration?     I    have     
never heard of it.   I live a few mills away from 
Dumka  and  the other    places.     Why  is it 
necessary? If you cannot give food, if the public 
distribution    system    has collapsed,  if the 
fodder     is not    available what is left for   
them  than  to    demonstrate?     And  your    
entire    report is    so scanty that you have no 
idea of what is happening there.    You said that 
they did not take the permission.   This is a 
shame. Not only    this    firing,    but under     
this Collector,     there have  also  been     seven 
firings over tribals.    Not one or two    or three 
or four but seven firings have taken piace  and 
at least 40 people have    been killed during the 
last two    years    under this Collector.    Sir,      
while     this    is the situation,    we   find    that    
not    only the people   there  have   been   
arrested,   but   I have again to  refer to  what 
the 'Statesman'  has  written  that   men     who     
are migrating to  West Bengal,  to  Punjab,  to 
Assam, to Meghalaya    after getting jobs, are 
being dragged down from the  buses. At 
midnight,    police jack-boots are heard in  the  
villages,     and  people are sent to jail. Not only 
men, but men, women and children  also.    A   
Calcutta paper correspondent who had to rush 
to the     area, said that starving Santhal is 
intolerable to the poIice,   and he says,    it is a 
reign of terror let loose    by    the police    and 
the administration  in Santhal  Parganas. After 
all these people were arrested,   the police 
staged a route-march of all these people on the 
thoroughfare of Dumka to terrorise the. people.    
Indeed,    the people are so' terrorised    that    
all  the  shops    were closed  and a reign of    
terror is    taking place. 

Sir, I want to ask just four questions. The 
reports say that large number of children have, 
been arrested. You have stated in your reply 
that 17 persons have been arrested. Would 
you please give the break-up as to how many 
of them are women, how many children and 
in which jail they have been kept? How many 
have been killed? You said 5: my report from 
the mining areas says that more than 30 have 
been killed who were put in police trucks, 
taken to the forest and burnt. Did you make 
any enquiry about that ? Allegations have 
been made in all the papers published all over 
the country. May I ask humbly Mr. Las-kar, 
how many ration-shops are there? May I ask 
humbly, what is the state .af public 
distribution  system jn tribal areas? 

There is no avenue of employment. What is the 
quantity of rice and wheat supplied although  
the areas  in   1980,     1981     and 1982?    May 
I ask what steps    the    Government  have     
taken   to     re-open     the small mines which 
had been closed down, so thai tribals get jobs 
there?    May I ask also what steps have been 
taken to remove this Collector under whose  
regime 7 firings took place? And what he just 
read out is that the State Government have 
ordewd a joint  enquiry  by   Divisional     
Commissioner and the DIG  into the  incident 
and circumstances leading    to police firing on 
7th   October.   He  did   not   mention   about 
lathi-charge on llth October. Are you aot 
ashamed? Sir, when Anand Marg was discussed 
in this House, which was raised hy your party     
members,    within 48  hours, Left Front 
Government ordered for a judicial inquiry. 
When charges had been made against Mr.  
Prasant   Sur, Minister, LcxJal Self 
Government, by the Opposition, within 48 
hours judicial inquiry had been set up. This is 
one standard and after this brutal, calculated, 
planned and organised massacre of tribals,  you  
left the  enquiry  into the same villains, the 
Collector and the DiG 
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and Corrynissioner! Would you ever get at the 
truth? Would you evsr find facts from those 
whose entire action would be to suppress the 
facts in order to mislead? Then, the last line is 
very amusing that the Covernment of India is 
in constant touch wiib"the Government of 
Bihar, so constant touch that this 3-Page 
report does not show anything at all. This 3-
page report is not worth even reading. That 
means you have lost all touch and Dr. 
Jagannath MislTa and his jack-boots are 
terrorising because they have failed to give 
food to tribals, failed to open even the mines 
which ha'.i been closed, and started arresting 
children. Sir, I want break-up of all this. T 
want a judicial inquiry 8r inquiry by Members 
from all parties in Parliament. As they had 
gone to Meerut, let them go and ses things 
there and give a report. 
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SHRI SYED SHAHABUDDIN (Bihar): Mr.  
Deputy Chairman,  Sir,  Santhal  Par-ganas 
remind me of the great Santhal rebellion 
against the creap'ng Brit ish imperialism.    It 
is a glorious chapter in our resistance to the 
imperialist onslaguht.  And yet what have the 
Santhals got out of freedom?    Sir, we may not 
have the figures, but I assume that while 50 per 
cent of the population of  the country  is  
below    the poverty line, perhaps 90 per cent 
or more of the Adivasi  population  is below    
the poverty line.      They are indeed the wret-
ched   of  the   earth,   the   weakest  of     the 
weaker sections of our community.   Their 
plight to  my mind is worse than even of the 
Harijans.    Today there  is a southing 
discontent   among   them.   These   episodes 
may not be very important in themselves, but  
they  are   the   indication   of   the   impending 
storm in the Adivasi    belt    whicbi stretches      
from      one      end      of      the country     to     
ths     other.     Sir,      there is    a restiveness 
because    they     are not prepared to tolerate 
the exploitation which. they have borne for 
centuries.    Their land was taken away from 
them.   Their forests have been taken away  
from  them.    They cannot touch the mineral 
resources. Laws have been imposed in these    
areas which they simply cannot understand, as 
they go against the traditions of their 
community. Their women have become the 
playthings of the  people who     are  from  the 
other parts of the country.    I am quoting from 
a  statement made by  Shri  Shibhu  Soren in 
an interview that they are in perpetual bondage  
and  the weapons that  are  being used to keep 
them in perpetual bondage? He has mentioned 
the scrapping of prohibition by Bihar 
Government.    Bihar Government  has  
decided   that  from   lst   September  so  many     
liquor  shops  shall    be opened   in   the      
Santhal   Parganas.   And here is  a  funny 
thing.    The Santhals  are protesting    against    
the     opening  of  the liquor shops and the 
Government of Bihar, which swears  in  the    
name of Mahatma Gandhi,   wants  them  to   
consume  liquor. 



 

[Shri Syed Shahabuddin] Shri Shibhu 
Soren says: "So it is a vicious weapon to keep 
the Adivasis in perpetual bondage, a licence 
to rape their women. a device to hold them in 
slavery." Sir, ha has talked about the so-called 
outeiders, the "deikus"' and their system of 
exploitation in the mines, in the land deals. 
He has said: "Often money-lenders and 
traders would get Adivasis drunk and ihen 
make them put their  thumb impression on 
documents seeking to sell or mortgage their  
kind". 

We know, last year fe Gua, Chaibasa, there 
was a forest problem and so many Adivasis 
were killed there. Only recently there was the 
famous Chitra colliery case, in Santhal 
Parganas where they wanted to take some 
coal from an open mine which had been 
clo'sed, and they were not permitted and they 
were fired upon. They want jobs. They do not 
have jobs. Whan we exploit the economic 
resources of the area thay reside in what is 
share of the jobs there are available to them? 
Jt is a very  insignificant  portion. 

ft appears to me that the Central Gov-
ernment and the State Government of Bihar 
are insensitive to this awakening among the 
Snithals. They do not care to understand what 
is pas'sing through their mind, how the i r  
minds function. For example, I would quote 
from the hon. Minister's statement.    He says: 

"....a few Makhias wanted the works 
under. the National Rural Employment 
Schemes to be given to ihem on ccnrtact 
instead of being executed departmentally. 
..." 

On the face of it, looks that the Mukhias must 
be in the wrong. I would request the hon. 
Minister to amplify this term "them", r have a 
feeling that what the Mukhias wanted was 
that the works should be executed by the 
Panchayats and not by the Departments 
because the Departments were swallowing all 
the allotment and allocations end no work was 
being done in tho   villages.    This   shows  
how   we  try  to 

apply certain stereo-typed, bureaucratic 
standards and then get caught in this con-
fusion. 

I would not like to take more of your time. 
But I would like to say, a's Mr. Kalyan Roy 
has said, that it really does not make sense 
that the same people who' created the 
situation by their mishandling are asked to 
look into the matter now. If at all the 
Government is serious and wants to 
understand the roots of this problem, they 
must have an independent agency looking into 
it. At least some sort of a judicial  inquiry 
should be ordered. 

Then I come to the second part of his 
statement in which it is stated that the 
Jharkhand Mukti^ Morcha demanded a. 
Jharkhand State, establishment^ of a Uni-
versity and declaration of Santhal Parganas as 
famine area. I personally stand for smaller 
.States and therefore I feel that if the people of 
Jharkhand want a Slate ot their own, they 
should be permitted. A time has come not to 
ignore this demand' becau'se the entire belt is 
seething and if you do not listen today, there 
will be violence. Therefore, at least you must 
examine this demand. We should noi simply 
try to shove it aside as something impit-rdent, 
If they want educational facilities, why should 
not they have them'/ They are being 
discriminated everywhere. You may say that 
you have 'saved your conscience by giving 7-
112 per cent representation in our legislatures 
and jobs. Tf you look at the statistics, Mr. 
Home Minister, you will find that you are not 
able to Und educated Adivasis to fill in the 
reserved posts. What have you done to solve 
that probIem? What have vou done to  spread  
education  among  them? 

I have two more questions here which I 
must place before the hon. Minister. Tbe hon. 
Minister has said in his statement ihat for the 
development schemes the magnifi-c ient  
amount of Rs. 1 lakh has been spent on 
various schemes numbering 201 ia all the 17 
Panchayats. Now, Sir, what does it come to ? 
It come\ to Rs. 500 per scheme!    I do not 
know what the schemes 
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.are all about. And it comes to arkexpen-diture of 
Rs. 6000 per Panchayat! Is the Minister joking? ls it 
thus that the State Government is .trying to meet the 
aspiration of Ihe Adivasis for the development ■of 
their region? Does it make any sense? And most of 
it will be consumed by the Department's and the 
bureaucrats and on such useless infructuous 
expenditure as DA and POL. I would like the hon. 
Minister Io let us know, or ask the Bihar Govern-
ment if he does not have the information, what the 
per capita expenditure on development is in Bihar, 
particularly on development of human resources. 
And what is being spent in the Santhal Parganas? 
Finally, since I do not have the figures. I would 
request him that he should give us the figures of the 
percentage of the Adivasi population today in our 
country and the percentage of people in the Santhal 
Parganas who are unemployed and who are living 
below the poverty line. 
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SHRI NIRMAL CHATTERJEE (West 
Bengal): Sir, this is for calling the attention of 
the Minister. Therefore, one should be 
permitted to -.peak in a manner that his 
attention is really drawn. 

I do not know if the hon. Minister has ever 
seen famine or experienced what famine 
means. I do not know, Sir, if tbe hon. 
Minister has ever passed sleepless nights and 
foodless days and nights despite the fact that 
ane has both time for sleep and time for food. 
That was in 1943. I do not know how old he 
te. In the city of Calcutta throughout the night 
we are having sleepless night. There are 
knocks. There are cries, "Give us food". And 
before you open the door someone from the 
group would fell. And as you try to give food 
to the other, he or she raises hand not to grab 
food but perhaps to bid farewell to you. This 
is famine, and this is what is threatening the 
Santhals there. Thh is what is threatening the 
countryside in West Bengal, and it is to this 
that we are calling attention to. 

You will import bullets, maybe via IMF. 
But you have your food. If you do not 
distribute that, what will happen? I will give 
you simple figures. In West Bengal, for 
instance, because of the first drought 20 per 
cent of the seedlings could not oc planted, 
and because of the second drought another 50 
per cent of whatever had been planted has 
been completely lost. With this can we avoid 
famine in West Bengal? In Delhi we are 
having 6 kg. of ration every week. There is 
simple arithmetic to say that if you can take 
one kg. throughout the year from everybody 
you can provide 3.5 million tonnes of food 
grains to those who have been taken over by 
that natural calamity. Is the Minister prepared 
to take this step? We need not take it from the 
IMF. If we do this, if we tighten our belt, we 
can give food to those people. 

Now. Sir, this has been said, this has been 
hinted, about the. drought situation in the 
Statement. The statement points out that the 
famine conditions are exagerated. 
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[Shri Nirmal Chatterjee] Is the Minister 
prepared to have an all-party delegation to 
visit the drought affected areas and see what 
famine means, what hunger means? He may 
tell us that he is mot that old to have 
experienced a famine in the country. 

The  pride  that  there  will  be  no   more 
famines in the country is going to be dashed.   
The last refuge of the Congress    (1) Party would  
be  lost  if you do not rush food    to    the    
famine     affected    people, whether in Santhal 
Parganas or in West Bengal.    Would  you  
respond  to  this?    1 remind him that the tallest 
Prime Minister of the country, Jawaharlal Nehru 
was   in jail as a consequence of the 1942 august 
resolution.    When he  came out—in    th; mean 
time 3.5 million people had died in West 
Bengal—he     asked, "What did you do? Why did 
you not loot?" And he asked, "Why is it that we 
are not hanging    the persons who are responsible 
for all this?" I am reminding you of that statement 
of the  late  Prime Minister.    Are     you prepared    
to do all that for the people    of the drought-
affected     areas?    I    am  not speaking     for 
West  Bengal  alone.    I ;un speaking for the  
people  in Dumka,    the drought-affected areas in 
Orissa and for all those people who have been 
told that there would be no more famines in the 
country. I am asking him: is he prepared to 
remove his doubt by having a parliamentary dele-
gation?   Is he prepared to enquire into it? Is he 
prepared to establish a judicial commission to 
find out why instead of food, bullets were 
released?    Is he prepared to cut even the Delhi 
rations and appeal   to the people to tighten their 
belts and release that food for those     people?    
These  are my questions to him.    There is just    
one more  question.    Because     of the drought 
situation, they have no food and they have no    
employment    also.    Is    the    Minister prepared 
to assure us that at least for the drought  period, 
all  the     subsidies which have been taken away 
since the conclusion of the IMF agreement will 
be restored at least  in  the drought-affected 
areas?   That is   my last question. 
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SHRI KALYAN    ROY:    May I point out 
one thing?    There is one bye-eiection recently 
to the Lok Sabha and Shri Bhog-endra Jha 
trounced the Congress-I candidate.    Perhaps    
the Congress-I candidate lost  his   deposit.    I  
did  not want  to dis- 

turb him. But when he tells you something, 
let him tell the truth, nothing but the truth. 

 
SHRI KALYAN ROY: Can you tell me the 

prices of the rings on his ten fingers, the 
twelve rings on his ten fingers? What are the 
prices of the rings which Mr. Jagannath 
Mishra bought and is wearing? 

1 P. M. 

I know many things about you. 
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SHRr KALYAN ROY: You are a disci-
plined Congressman. What sort of behaviour 
is this? 
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MR. DEPUTY CHAIRMAN: Now, this 
Calling Attention will be taken up after the 
half-an-hour discussion this afternoon. 

SHRI NIHAR RANJAN  LASKAR:  At 
what time because at 3.30 I    have some work 
in the other House. 

MR. DEPUTY CHAIRMAN: This will 
come up not before 5.30 P.M. when you have 
to reply to all the Members. 

THE  ANTI-HIJACKING   BILL,     1982 

MR. DEPUTY CHAIRMAN: Now, Mr. 
Bhagwat Jha Azad wiH introduce the Bills 
r.nd then we will adjourn. 

THE MINISTER OF STATE IN THE 
MINISTRIES OF CIVIL AVIATION AND 
CIVIL SUPPLIES (SHRL BHAGWAT JHA 
AZAD): Sir, I beg to move for leave to 
introduce a Bill to give effect to the 
Convention for the Suppression- of Unlawful 
Seizure of Aircraft and for matters connected 
therewith. 

The question  was proposed. 

 

 

MR. DEPUTY CHAIRMAN:  Now, the 
question is: 

"That leave be granted to introduce a Bill 
to give effect to the Convention for the 
.Suppression of Unlawful Seizure of 
Aircraft and for matters connected 
therewith." 

Tlie motion was adopted. 
SHRI BHAGWAT JHA AZAD:  Sir,    I 
introduce the Bill. 

THE SUPPRESSION  OF    UNLAWFUL 
ACTS  AGAINST  SAFETY  OF   CIVIL 

AVIATION  BILL,  1982 

THE MINISTER OF STATE IN THE 
MINISTRIES OF CIVIL AVIATION AND 
CIVIL SUPPLIES (SHRI BHAGWAT JHA 
AZAD): Sir, I beg to move for leave to 
introduce a Bill to give effect to the 
Convention for the Suppression of Unlawful 
Acts against the Safety of Civil Aviation and 
for matters connected theie-with. 

The question was proposed, 

 
MR.     DEPUTY  • CHAIRMAN:     The 

question  is: 

"That leave be granted to introduce a 
Bill to give effect to the Convention for the 
Suppression of Unlawful Acts against the 
Safety of^Civil Aviation and for matiers 
connected therewith." 

Tlie  motion   was adopted. 


